
State vs. Kuldeep Saxena
FIR No. 234/20

PS Madhu Vihar
U/s  279/337 IPC

06.08/.2020
This is an application to release vehicle no. DL-7CN-4697 (Make Hyundai Eon)

on superdari  moved on behalf  of  applicant  Kuldeep Saxena s/o Sh.  Ashok Kumar
Saxena. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In  the  facts  and  circumstances  of  the  case,  vehicle  bearing  No.    DL-7CN-4697
(Make  Hyundai  Eon)   is  directed  to  be  released  to  registered/rightful  owner  after
verification by IO, if  impounded in the present case and is not required for further
investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.

Vehicle, if offending, be released, if the same was having valid insurance, at the
time of accident. 

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

ANUBHAV
JAIN
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Date:
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e-FIR No. 001148/19
PS Madhu Vihar

U/s  379 IPC
06.08/.2020

This  is  an  application  to  release  mobile  phones  make  Samsung  17  Pro  &
Samsung E-16 on superdari moved on behalf of applicant Neeraj s/o Sh. Jai Singh
Sharma. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the mobile is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, mobile phones make Samsung 17 Pro
&  Samsung  E-16    is  directed  to  be  released  to  registered/rightful  owner  after
verification by IO, if  impounded in the present case and is not required for further
investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above mobile is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

06.08.2020
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State vs. Unknown
e-FIR No. 014159/20

PS Jafrabad
U/s  379 IPC

06.08/.2020
This is an application to release vehicle no. DL-5SAC-1566 on superdari moved

on behalf of applicant J.K. Goel s/o B.L. Goel.  

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  vehicle bearing No.    DL-5SAC-1566   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

06.08.2020
ANUBHAV
JAIN
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IN THE COURT OF ANUBHAV JAIN, MM-05/ DUTY MM, SHAHDARA DISTRICT,
KARKARDOOMA COURT, NEW DELHI

State v. Naman Jain
FIR No. 235/2020

u/s  269/270/308/34 IPC & 3 Epidemic Disease Act
 & 51/58 Disaster Management Act

PS: Madhu Vihar
06.08.2020

Present order shall  dispose off  interim bail  application of accused  Naman

Jain S/o Sh. Sanjay Jain

Present: Counsel for Applicant (through Webex)

     IO/SHO in person

It is stated that accused is of young age of 25 years. It is further stated that

accused is  Charted Accountant  and have been falsely  implicated in  the present

case. It is further stated that accused is neither named in FIR and is name only

appears in disclosure statement. It is further stated that accused has already joined

investigation twice, prior to arrest.  It is further stated that all sections, other than

308 IPC is non-bailable. It is further stated that provision of section 308 IPC is not

attracted in the present case. It is further stated that accused is no more required for

custodial interrogation in the present case. It is further stated that accused has no

previous involvement in any other case. 

In reply thereof it is stated by IO that on 28.07.2020 on the basis of secret

information, under the supervision of Tehsildar a raid was conducted at D-4/5, 4 th

floor, Gali no. 13, Madhu Vihar Market, Delhi where the owner / manager namely

Mohit Jain and Rohit Jain were found to be present.  It is further stated that there

were three room on the said floor and blood stain surgical gloves where found over

there,  which were store for  re-cycling.  It  was found that  said  used gloves were

packed in new packets after re-cycling for sale purposes and the said gloves were

dangers to the society.  It is further stated that blood stains were found upon the

said gloves and there after upon the complaint of Tehsildar C.P. Bhardwaj, Rohit
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Jain and Mohit Jain were arrested.  It is further stated that at the instance of the said

accused persons qua accused Sunil Jain was arrested who was found to be running

a washing unit in which the blood stain gloves was washed. Further, large number of

used gloves were found to be in possession of Sunil Jain and one another godown

which were also used for the purpose of storing the blood stain used gloves was

also found which was sealed by SDM Preet Vihar. 

It is further stated that during investigation applicant / accused Naman Jain

was arrested who was found to be CA in profession and was actively involved with

the other accused persons in the present offence.  It is further stated that accused /

applicant Naman Jain used to manage all the paper work and made fake bills and

also used to accompany the accused persons for washing of said used surgical

gloves  and  at  the  instance  of  accused  /  applicant  Naman  Jain  godown  at

Sewadham, Loni Ghaziabad was found out where in large number of used surgical

blood stain gloves were found and same was handed over to the local police. It is

further  stated that  at  the instance of  the accused /  applicant  Naman Jain,  they

reached to the transporter who used to transport the said used surgical gloves for

washing purposes and recorded the disclosure statement of driver Vikas Gupta. It is

further stated that at the instance of applicant / accused, other godowns were also

raided. 

The  bail  application  was  further  objected  by  the  IO  on  the  ground  that

investigation is at initial stage, co-accused are yet to be arrested, accused is further

required for custodial interrogation and accused might jump bail if he is enlarge on

bail. 

It  is  vehemently  argued  by  Ld.  Counsel  for  the  accused/applicant  that

provision of sec. 308 IPC are not attracted. It is further stated that no victim has

been brought forth by the IO to show that he has suffered due to actions of accused.

I have heard the arguments (physically) and perused the record.

Allegations against the accused are serious in nature. Further, from the reply
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so  filed  by  the  IO,  it  is  clear  that  used  surgical  gloves  in  large  quantity  was

recovered and several persons were found to be involved in re-cycling and selling of

said used gloves.  Further, investigation of the case is still  pending and godown

storing  used  surgical  gloves  were  also  found  at  the  instance  of  the

accused/applicant.

 Furthermore, one of the section in the invoked in the FIR i.e. sec 308 IPC is

triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT of Delhi

Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application for grant of bail to a person who is arrested for an offence
exclusively triable by Court of Sessions yet it would be appropriate that
in such a case Magistrate directs the accused person to approach the
Court of Session for the purpose of getting the relief of bail”. 

With regard to the arguments so led by Ld. Counsel for the accused that

offence u/s 308 IPC is not made out, it is pertinent to state in here that at this stage

this court is not required to appreciate evidence in detail and hence it cannot be

said that offence u/s 307 IPC is not made out. In this regard I may gainfully refer to

observations made in  Nimmagadda Prasad Vs. Central Bureau of Investigation

Criminal Appeal No. 728 of 2013 (Arising out of S.L.P. (Crl.)  No. 9706 of 2012)

wherein it was observed that:

27. While granting bail, the court has to keep in mind the nature of
accusations, the nature of evidence in support thereof, the severity of the
punishment which conviction will  entail,  the character of  the accused,
circumstances which are peculiar to the accused, reasonable possibility
of  securing  the  presence  of  the  accused  at  the  trial,  reasonable
apprehension of the witnesses being tampered with, the larger interests
of the public/State and other similar considerations. It has also to be kept
in mind that for the purpose of granting bail, the Legislature has used the
words  "reasonable  grounds  for  believing"  instead  of  "the  evidence"
which means the Court dealing with the grant of bail can only satisfy it as
to whether there is a genuine case against the accused and that the
prosecution will be able to produce prima facie evidence in support of
the  charge.  It  is  not  expected,  at  this  stage,  to  have  the  evidence
establishing the guilt of the accused beyond reasonable doubt.
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Further, if applicant accused is released on bail at this stage, possibility of

similar incidences cannot be ruled out. I may also refer to the observations made in

Siddharam  Satlingappa  Mhetre v. State  of  Maharashtra[(2011)  1  SCC  694  :

(2011) 1 SCC (Cri) 514] 

“84.  Just as liberty is precious to an individual, so is the society's
interest  in  maintenance  of  peace,  law  and  order.  Both  are  equally
important.”

In  view of  the  same,  bail  application of  applicant  accused stands dismissed.

Copy of order be given dasti as prayed.

(Anubhav Jain)               
Metropolitan Magistrate-05       

Shahdara District, KKD Courts, Delhi
           06.08.2020             

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:52:02
+0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-0056/20

e-PS. Madhu Vihar
U/s. 379/356/411/34 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020               ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.08.06
13:49:35 +0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-000064/20

e-PS. Madhu Vihar
U/s. 379/411 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.08.06
13:47:35
+0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-000101/20

e-PS. Madhu Vihar
U/s. 379/411 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020    ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.08.06
13:47:52 +0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-000155/20

e-PS. Madhu Vihar
U/s. 379/411 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.08.06
13:48:11
+0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-000237/20

e-PS. Madhu Vihar
U/s. 379/411 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:48:25
+0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-000327/20

e-PS. Madhu Vihar
U/s. 379/411 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020          ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:48:41
+0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-001089/20

e-PS. Madhu Vihar
U/s. 379/411 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020      ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.08.06
13:49:02
+0630



State vs. Wasim s/o Munna
e-FIR No. ED-MV-001109/20

e-PS. Madhu Vihar
U/s. 379/411 IPC

06.08.2020
Present order shall dispose off the bail application of accused Wasim s/o Munna

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state. 

It is stated that accused is in JC since 28.07.2020 and was falsely implicated in the

present case.  It is further stated that alleged recovery was planted upon accused person.  It

is  further  stated that  accused has already been granted bail  in  similar  offence from PS

Pandav Nagar. It is further stated that accused is no more required for custodial interrogation

and that accused may be released on bail. 

In reply thereof, it is stated by IO that there are serious allegations  alleged against

accused.  It is further stated that accused is a habitual offender and  has involvement in

around 30 other cases. It is further argued by the IO that stolen propety was recovered in the

possession of accused person and during the course of investigation about 40 stolen mobile

recovered from his possession and Sec. 413 IPC are labled against accused person. 

Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature and has

involvement in around 30 other cases and he is a habitual offender. Further, investigation is

still pending in the present case.  Furthermore, one of the section in the invoked in the FIR

i.e. sec 413 IPC is triable by court of session. In the case title Prahlad Singh Bhati Vs. NCT

of Delhi Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even though there is no legal bar for a Magistrate to consider an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in
such a case Magistrate directs the accused person to approach the Court of
Session for the purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed. Copy of

order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020                    ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:49:17
+0630



State vs. Unknown
FIR No. 180/20

PS. Jafrabad
U/s. 379/411 IPC

06.08.2020

Present: Ld. APP for the State.

Counsel for applicant. 

An  application  has  moved  where  it  is  stated  that  in  the

superdari  application  dated  29.07.2020  Sec.  379/411  IPC  has  been

wrongly mentioned as Sec. 147/148 IPC moved on behalf of applicant

Neema.  

IO is directed to file the reply of the same on 07.08.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:46:49
+0630



State vs. Not Known
FIR No. 018218/20

PS Jagatpuri
U/s  379 IPC

06.08.2020
This is an application to release vehicle no. DL-7SBY-2127  on superdari moved

on behalf of applicant Neelam Kumari w/o Sh. Narender Kumar. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  vehicle bearing No.    DL-7SBY-2127   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

06.08.2020

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:46:34
+0630



State vs. Pankaj Dang
FIR No. 53/20
PS. Jagatpuri

U/s. 384/306/34 IPC
06.08.2020

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

File taken up on the urgent application moved by counsel for

accused. 

It  is  stated  that  accused  is  in  JC  and  the  file  yet  to  be

committed. 

File perused. Cognizance taken. 

Jail supt. Is directed to produced the accused person through

VC on 12.08.2020.

To come up for proceedings u/s 207 Cr.P.C on 12.08.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:53:41
+0630



State vs. Pankaj Rawat 
FIR No. 190/20

PS. Madhu Vihar
U/s. 356/379/34 IPC

06.08.2020

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

Reply filed by the IO. Copy of the same supply to counsel. 

To come up for further proceedings on 10.08.2020. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:49:49
+0630
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State vs. Mohd. Adil @ Abbu 

FIR No. 232/20
PS. Jafrabad

U/s. 307/326/34 IPC & 27 Arms Act

06.08.2020

Present order shall dispose off the bail application of accused Mohd. Adil
@ Abbu s/o Nasir. 

Present: Counsel for Applicant (through Webex).

  Ld. APP for the state

It  is  stated  that  accused  is  in  JC since  06.07.2020  and  was  falsely

implicated in the present case.  It is further stated that no specific role has

been alleged against accused herein. It is further stated that nothing has been

recovered from the accused person.  It is further stated that accused is no

more required for custodial interrogation and that accused may be released on

bail. 

In reply thereof, it is stated by IO that on 26.04.2020 at about 08.00 pm

while he was standing alongwith his friend  at Gali ni. 6, Subhash Mohalla,

Maujpur, Delhi 2-3 persons came alongwith weapon in their hands and he shot

at him.  He further stated that he tried to fled away from the spot, however

accused  person  chased  him  and  some  other  persons  went  to  him  GTB

Hospital.   As  per  the  MLC  simple  injuries  received  to  complainant  and

complainant given the name of one Adil @ Addu.  It is further stated by IO in

his  reply  that  acused  has  2  other  involvement  in  other  cased  and  that

investigation is still pending and that serious allegation is made out. 

 

I have heard the arguments through VC and perused the record.

In  the  present  case,  allegations  against  the  accused  are  serious  in

nature as accused shot at the complainant along with other co-accused. 



-2-

Further, investigation is still pending in the present case. 

 Furthermore, one of the section in the invoked in the FIR i.e. sec 307

IPC is triable by court of session. In the case title  Prahlad Singh Bhati Vs.

NCT  of  Delhi  Appeal  (Crl) 324  of  2001,  Hon'ble  Supreme  Court  has

observed:

“Even  though  there  is  no  legal  bar  for  a  Magistrate  to
consider  an  application  for  grant  of  bail  to  a  person  who  is
arrested for an offence exclusively triable by Court of Sessions
yet it would be appropriate that in such a case Magistrate directs
the accused person to  approach the Court  of  Session for  the
purpose of getting the relief of bail”. 

In view of the same, bail application of applicant accused stands dismissed.

Copy of order be given dasti as prayed.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
13:47:05
+0630



State vs. Shujauddin 
FIR No. 329/20

PS. Jafrabad
U/s. 380/411/504 IPC

06.08.2020

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

An application for grant of bail moved on behalf of applicant

Shujauddin.  

Part arguments heard. 

To come up for further arguments on 07.08.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.08.2020           

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.08.06
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+0630


